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Delhi announces compensation

for unnatural custodial deaths

TIKAM SHARMA
NEW DELHI

The Delhi government has
introduced a compensa-
tion scheme under which
the families of prisoners
who die an unnatural death
while in custody will be
entitled to financial assis-
tance of up to Rs 7.5 lakh.
The policy aims to provide
monetary relief to the next
of kin of eligible prisoners
who die while serving their
sentence in Delhi's prisons.

The “Scheme for Payment
of Compensation on Ac-
count of Death of Prisoners
in Delhi Prison, 2025" has
been introduced in compli-

ance with the National Hu-
man Rights Commission
(NHRC) guidelines, The
scheme seeks to establish
a uniform and transparent
mechanism for providing
compensation to the fami-
lies of prisoners in cases of
unnatural custodial deaths.

According to the notifi-
cation. the scheme applies
only to unnatural custodial
deaths occurring on or af-
ter the date of its notifica-
tion. Deaths due to natural
causes, including illness, are
not covered under the pol-
icy. Under the scheme, the
families of prisoners who
die as a result of violence
between inmates or due to

torture or assault by prison
stafT will receive compensa-
tion of Rs 75 lakh. A com-
pensation of Rs 5 lakh will
be provided in cases where
death oceurs due to negli-
gence by prison officials,
medical or paramedical neg-
ligence, or suicide inside the
prison.

However, the policy ex-
cludes deaths that occur
during an escape attempt
from prison or lawful custo-
dy, as well as deaths caused
by natural disasters orother
calamities.

The notification man-
dates a detailed inquiry
into every custodial death
before any compensation

is sanctioned. The Jail Su-
perintendent is required to
submit the Magisterial In-
quiry Report, post-mortem
report, final cause of death,
the prisoner’'s medical histo-
ry at the time of admission,
and treatment records to the
Director General (Prisons),

Each case will then be ex-
amined by a high-level com-
mittee headed by the Dinec-
tor General (Prisons) and
comprising senior officials
from the prison adminis-
tration, medical, accounts
and legal departments, The
committee will assess the
findings and recommend
compensation wherever
applicable,
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ETV Bharat / bharat
Lakhs Of Children, Boys, Girls And Women Go Missing Every Year In India; Experts Term It National Security Issue

As per the National Crime Records Bureau data for 2024 and other statistics, around 5.24 lakh people went
missing in India during the year.

By Dev Raj
Published : August 8, 2026 at 7:45 PM IST

Patna: If you ever wondered how serious the issue of missing persons in India was, the Eastern Zonal Conference
- cum - Consultation on Missing Children and Human Trafficking held here on Saturday tried to provide some
indications about it and linked it to "national security".

Experts collated and researched National Crime Records Bureau data for 2024 and other statistics to point out
that around 5.24 lakh people went missing in the country during the year. The backlog of unresolved cases of
traceless persons was pegged at 4.07 lakh, bringing the total to around 9.25 lakh people, including children and
women.

"During our research at the National Human Rights Commission, we found that many of the missing persons
were trafficked. On average, 54 per cent of those who go missing are traced while the rest remain untraced. This
is a huge number for any country and is a national security issue,” said PM Nair, a retired 1978-batch IPS officer
and an anti-trafficking expert.

Nair has handled high-profile cases like former Prime Minister Rajiv Gandhi assassination, served as the director
general of the National Disaster Response Force (NDRF), and is credited with the rescue of over 65,000 women

and children from human trafficking.

"Around 30,000 of our children are trapped in Southeast Asian countries like Laos and Cambodia. They have been
pushed into the world of cybercrime and other nefarious activities," Nair added.

Supreme Court advocate and former Delhi High Court Justice (Retd) Mukta Gupta pointed out that human
trafficking was a multi-billion-dollar growth industry because, unlike drugs, human beings could be recycled.

"It is not a one-time consumption industry and is the dirtiest and most money-minting industry that transacts at
the district, state, national and international levels," Gupta said.

She asserted that the United Nations has identified various nations as source, destination, and transit countries.

"Unfortunately, India is a source, transit and destination, thereby falling in all the three categories. Minors,
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majors, girls, and boys from India are trafficked into India, trafficked from India, and trafficked within India. The
data that we have got from the NCRB for 2024 revealed that there were 3,07,231 lakh cases of kidnapping and
abduction in the country is only the tip of the iceberg. More than 60 per cent cases go unreported. The recovery
ratio in reported cases is very less," Gupta said.

Discussing the reason behind the problem, she noted that each stakeholder stood alone without complete
coordination between the district, state, and international levels.

Keeping these issues in mind, the Supreme Court bench headed by Justice A. Amanullah in the case Sri Ganesh vs
State of Tamil Nadu appointed a committee to frame a pan-India standard operating procedure (SOP) for tackling
cases of missing children.

While Bihar Chief Minister Samrat Choudhary chaired the conference, Justice A. Amanullah and Patna High Court
Justice Rajeev Ranjan Prasad were the guests of honour.

Several other high court judges, Bihar advocate general SD Sanjay, additional solicitor general Archana Pathak
Dave, IAS and IPS officers, advocates, experts, and representatives from Jharkhand, West Bengal, and Odisha
were present on the occasion.

Stating that the families of missing children lose hope of their return, Choudhary pointed out that arrest of
traffickers and recovery of the kids happen, but coordination and rehabilitation were major issues.

"We have to correct this scenario. I have started 'Sahyog Shivir' (assistance camp) at various levels of governance.
If anybody complains about the disappearance of any child, the government immediately becomes concerned
and acts on it. The police work starts the moment any child goes missing," Choudhary said.

The Chief Minister recounted various measures taken to tackle the problem of missing children and human
trafficking. These included appointing deputy superintendents of police (DSPs) at 44 places, creating a special
juvenile police unit, arranging for child welfare police officers, and launching the ‘Naya Savera’ (new dawn)
rehabilitation programme.

Choudhary added that the welfare and development initiatives have led to a decline of migration from the state,
resulting in a decrease in human trafficking.

Justice Amanullah exhorted the people present at the conference to understand the suffering of the families from
which anybody has gone missing. It would help and propel them in contributing to the matter.

"Firefighting is happening in this regard, but no concrete measures have been taken. As a society, missing
children and human trafficking are not just an issue of law and order. Rehabilitation of the rescued people is also a
problem. Human element (emotions, sympathy) is everything in this regard. The will is needed to reform and
resolve the situation. The focus should be on sensitisation and solutions," Amanullah said.

The Supreme Court judge lauded the suggestion to involve panchayats in stopping the disappearance of children
and human trafficking. He requested the representatives from all four eastern region states to do so.

"The panchayat leaders will do this work happily as it is in their interest of public dealing. They need just a bit of
assistance," Amanullah said.

Justice Rajeev Ranjan Prasad pointed out that at least two habeas corpus writs were being filed daily at the Patna
High Court and the cases were of the missing son or daughter.

"There is a common complaint about police stations not registering an FIR or the investigation officer (10) not
doing anything. This is an issue of human rights and touches the core of justice. The Supreme Court directions on
creating a network of central, state, district, and city child protection units, and other agencies should be
implemented," Prasad said.



Giving examples of several important cases, Prasad asserted that four hours was the "golden period or time" in
which a missing child could be traced before being taken beyond the state borders.

"The police can act, but we have various examples of their lethargy and failure. Unless we fix the accountability of
people who are not following the Supreme Court directions, the situation will not improve. In some instances,
even the high court has refused to allow the writ of habeas corpus on the ground that it is an extraordinary
measure," Prasad added.

Major hindrances in checking the disappearance of children and human trafficking

The experts flagged several problems that obstruct the resolution of cases pertaining to children and human
trafficking. The major ones among them were as follows:

Lack of coordination and integration among different states

Lack of a unified mechanism on stopping trafficking for the entire country

Every police station acting on its own without cooperation from others

Lack of inter-departmental coordination at the grassroots

Inadequate training in tacking cases of missing persons and trafficking

Inadequate sensitisation of the people involved in cases of missing children and human trafficking
Anti-human trafficking units lying defunct

Juvenile welfare officers unaware of the protocol

Lack of coordination between CCTNS (Crime and Criminal Tracking Network and Systems) and Vatsalya portals
Problems of porous borders, geographical conditions and ethnicity multiply and aggravate the problems
Difficult socio-economic backgrounds of trafficked persons, due to which at times their families are also a part of
trafficking.

Solutions to the issues of missing children and human trafficking

The stakeholders, experts and speakers present at the conference suggested various measures to mitigate the
problems. They included the following ones:

Improving the socio-economic conditions of the groups prone to human trafficking

Meaningful rehabilitation of the rescued children and women so that they are not trafficked again, especially by
their families, at pan-India level

Improving the working of various agencies at the grassroot levels

Better coordination and cooperation between the enforcement agencies responsible for stopping human
trafficking

Training of rescued children into viable vocations

Creating standard operating procedures (SOP) for optimal utilisation of resources, manpower and technology
Connecting all stakeholders across the country on one portal

Taking help of artificial intelligence (AI), face recognition tools and other technological advancements
Involving the community and the society in checking the menace of human trafficking

Anti-human trafficking clubs in colleges and universities

Sensitising the people so that they do not become customers of the victims

Involving panchayats and local self-governance bodies against human trafficking

Spreading awareness among the migrants

Controlling the placement agencies as many of them act as trafficking bureaus

Holding accountable those officials who shy away from their duty.
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Adivasi-Dalit groups to hold rights declaration, gathering for fresh push for justice in Muthanga case

Adivasi and Dalit organisations are demanding a comprehensive inquiry into the death of Yogi (Jogi), who was
reportedly killed in police firing during the 2003 Muthanga land agitation and and the alleged human rights
violations in connection with the stir

Updated - August 08, 2026 06:14 pm IST - Kozhikode
The Hindu Bureau

Adivasi and Dalit organisations will intensify protests demanding a comprehensive inquiry into the death of Yogi
(Jogi), who was reportedly killed in police firing during the 2003 Muthanga land agitation and the alleged human
rights violations in connection with the stir.

An Adivasi-Dalit gathering and Declaration of Rights will be held at Municipal Town Hall in Sulthan Bathery (Jogi
Nagar) on Sunday (August 9) on the occasion of the International Day of the World's Indigenous Peoples. Bommi
Amma of Cheeral, the oldest surviving participant in the Muthanga struggle, will inaugurate the gathering at 9
a.m. Sivan Yogi, son of Jogi, will preside over the event.

Cultural procession

The programme is being organised by the Muthanga Solidarity Committee, a collective of several organisations
and individuals led by the Adivasi Gothra Mahasabha (AGMS) and the Ambedkarite Democratic Front (ADF).
Participants in the Muthanga struggle will share their experiences at the meeting. A cultural procession will
subsequently be taken out through the town, followed by a public meeting at Jogi Nagar (Town Hall) at 4 p.m. ADF
State working chairperson K. Ambujakshan will inaugurate the public meeting, while AGMS general secretary P.G.
Janardhanan will make the Declaration of Rights.

The Muthanga land agitation has returned to the limelight after the Kalpetta Principal Sessions Court, on July 31,
acquitted all the accused who stood trial, including social activist M. Geethanandan, in the case relating to the
murder of police constable K.V. Vinod. However, the court convicted Geethanandan and three others on other
charges related to the case and sentenced each to five years of rigorous imprisonment.

In a joint statement issued on Saturday, the organisers said the programme was being held against the backdrop
of nearly 25 years of struggles by indigenous communities for land, control over natural resources, self-
governance and justice. They said that under the agreement reached following the historic Kudilketty Samaram in
2001, the government was bound to distribute between one and five acres of land to landless Adivasis. However,
the failure to implement the agreement led to the Muthanga agitation, during which Adivasi families erected huts
on their “ancestral land” inside the Muthanga Wildlife Sanctuary in Wayanad and launched a “peaceful” protest.

The subsequent police firing on and attack against the protesters, allegedly carried out without negotiations or
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warning, shocked the conscience of the world, the organisers said. Jogi, who was killed in the firing, was yet to
receive justice as no proper investigation had been conducted into his death, they said. The organisers also

alleged that around 55 people, including an eight-month-old child, died later after being subjected to police
atrocities.

They further said that even a direction issued by the then National Human Rights Commission to conduct a
comprehensive probe into the alleged human rights violations, including those against women and children, was

not implemented.

Published - August 08, 2026 05:50 pm IST
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Pune Police Ban Public Parading, Humiliation of Accused; Commissioner Issues Strict Directions

Pune, 8th August 2026: Pune Police Commissioner Amitesh Kumar has issued strict directions prohibiting the
public parading and humiliation of arrested accused persons. The move comes after recent incidents involving
alleged humiliating treatment of accused persons by police personnel came to light in the city.

The issue gained attention after minor accused persons in a case registered at Bharati Vidyapeeth Police Station
were allegedly paraded publicly. The incident was taken up by the Human Rights Commission, and an inquiry into
the concerned police officials is underway.

Following the incident, the Pune Police Commissionerate issued a circular instructing all officers and personnel to
strictly follow legal and human rights guidelines while dealing with arrested persons.

No public humiliation or parading

According to the circular, police personnel have been directed not to parade any accused person or engage in any
act that could result in their public humiliation.

The instructions specifically prohibit making accused persons perform sit-ups or other humiliating acts, parading
them on vehicles, tying them with ropes or chains, or subjecting them to any other form of degrading treatment.
The circular notes that videos showing alleged humiliating treatment of arrested accused persons at some police
stations in Pune had recently surfaced on social media and gone viral. Such incidents, it said, damage the image
of the police department and must be prevented.

Arrest procedures must follow law

The Commissioner has directed officers to ensure that all procedures from the time of arrest until the accused is
produced before a court are carried out strictly in accordance with the Bharatiya Nagarik Suraksha Sanhita (BNSS),
2023, Maharashtra Police Manual and judicial directions.

Police personnel have also been instructed to follow guidelines issued by the Supreme Court, National Human
Rights Commission (NHRC) and the state government to protect the dignity and human rights of arrested
persons.

D.K. Basu guidelines reiterated

The circular specifically reiterates the mandatory compliance with the guidelines laid down by the Supreme Court
in the landmark D.K. Basu vs State of West Bengal case concerning the rights and treatment of arrested persons.
The Pune Police Commissionerate has warned that any violation of the directions will invite departmental
disciplinary action and, wherever necessary, legal action against the concerned officers or police personnel.

The latest directive is aimed at ensuring that arrests and subsequent police procedures are carried out lawfully
while safeguarding the dignity and fundamental rights of accused persons.
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Delhi announces compensation for unnatural custodial deaths
Published by Tikam Sharma
Last updated August 9, 2026 03:19:48 IST

The Delhi government has introduced a compensation scheme under which the families of prisoners who die an
unnatural death while in custody will be entitled to financial assistance of up to Rs 7.5 lakh. The policy aims to
provide monetary relief to the next of kin of eligible prisoners who die while serving their sentence in Delhi's
prisons. The “Scheme for Payment of Compensation on Account of Death of Prisoners in Delhi Prison, 2025" has
been introduced in compliance with the National Human Rights Commission (NHRC) guidelines. The scheme
seeks to establish a uniform and transparent mechanism for providing compensation to the families of prisoners
in cases of unnatural custodial deaths. According to the notification, the scheme applies only to unnatural
custodial deaths occurring on or after the date of its notification. Deaths due to natural causes, including illness,
are not covered under the policy. Under the scheme, the families of prisoners who die as a result of violence
between inmates or due to torture or assault by prison staff will receive compensation of Rs 7.5 lakh.

A compensation of Rs 5 lakh will be provided in cases where death occurs due to negligence by prison officials,
medical or paramedical negligence, or suicide inside the prison. However, the policy excludes deaths that occur
during an escape attempt from prison or lawful custody, as well as deaths caused by natural disasters or other
calamities. The notification mandates a detailed inquiry into every custodial death before any compensation is
sanctioned. The Jail Superintendent is required to submit the Magisterial Inquiry Report, post-mortem report, final
cause of death, the prisoner’s medical history at the time of admission, and treatment records to the Director
General (Prisons). Each case will then be examined by a high-level committee headed by the Director General
(Prisons) and comprising senior officials from the prison administration, medical, accounts and legal departments.
The committee will assess the findings and recommend compensation wherever applicable.
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NHRC seeks report from MP govt over students risking lives to cross Betwa river

According to the report, nine students, including five girls, from Kakraua village cross the river this way every day.
The dangerous route cuts their journey from about 13 km by road to just 1.5 km.

08 Aug 2026 08:18 IST, GK NEWS SERVICE

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a media report about school
students in Madhya Pradesh’s Vidisha district risking their lives by hopping across exposed check-dam pillars to
cross the Betwa River on their way to school.

According to the report, nine students, including five girls, from Kakraua village cross the river this way every day.
The dangerous route cuts their journey from about 13 km by road to just 1.5 km.

The NHRC said that if the report is true, it raises serious concerns over violation of the children’s human rights. It
noted that Article 21A of the Constitution guarantees free and compulsory education to children aged six to 14
years, while the Right of Children to Free and Compulsory Education Act, 2009, makes education a right for
children in the same age group.

Referring to the Supreme Court's 2009 judgment in Avinash Mehrotra v. Union of India, the Commission said the
right to education necessarily includes the right to a safe school and safe infrastructure.

The NHRC observed that the absence of a safe means for children to reach school amounts to denial of their
fundamental right to education with dignity. It has therefore issued a notice to the Madhya Pradesh Chief
Secretary seeking a detailed report within two weeks.

A media report published on August 4 said a video showing the children perilously crossing wide gaps between
exposed check-dam pillars had gone viral on social media. Villagers reportedly said they were unable to
accompany their children to a distant school as they had to work in the fields, leaving families with the choice of
either stopping their children’s education or allowing them to take the dangerous route.

The report also said a student had failed her final examinations after missing school because she was unable to
cross the pillars due to her short height. The District Education Officer has visited the site and informed the
District Collector, but no timeline has reportedly been given for constructing a safe passage across the river.
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NHRC Notices Haryana Chief Secy Anurag Rastogi Over 12 Yr-Old Girl's Death
Parijat Tripathi
Last updated: August 8, 2026 3:41 pm

Ambala Jaundice Outbreak: NHRC Notices Haryana Chief Secretary Anurag Rastogi Over 12-Year-Old Girl's Death

NHRC issues notice to Haryana Chief Secretary Anurag Rastogi over the death of a 12-year-old girl in Ambala amid
suspected contaminated water and reported jaundice cases.

Chandigarh, August 7, 2026: The National Human Rights Commission (NHRC) has stepped into the reported
jaundice outbreak in Haryana's Ambala district after a 12-year-old girl died following an illness that was reportedly
linked to contaminated drinking water. The Commission has taken suo motu cognisance of the matter and sought
a detailed report from Haryana Chief Secretary Anurag Rastogi.

The incident has raised fresh questions about access to safe drinking water and the responsibility of local
authorities to protect public health. Several other children in the Shahzadpur locality of Ambala have also
reportedly developed jaundice, prompting health teams to carry out door-to-door screening and monitor
residents for signs of illness.

The NHRC has given the Haryana government two weeks to respond to its notice. The Commission wants details
about the circumstances surrounding the girl's death, the health condition of other affected children and the
steps being taken by the administration to identify the source of the suspected contamination and prevent the
situation from worsening.

NHRC Takes Suo Motu Cognisance of Ambala Incident

The NHRC's action follows a media report concerning the death of the 12-year-old girl in Ambala. According to the
reported information, the girl allegedly developed jaundice after consuming contaminated drinking water and
later died.

The Commission has treated the reported incident as a matter requiring examination from a human rights
perspective. It has pointed out that, if the allegations contained in the report are found to be true, the situation
could raise serious concerns regarding the possible violation of basic human rights, particularly the right to health
and access to safe drinking water.

The NHRC has therefore sought an explanation from the state government rather than treating the girl's death as
an isolated medical incident. The response is expected to shed light on what happened in the locality, whether


https://www.northblocksouthblock.com/nhrc-notices-haryana-chief-secy-anurag-rastogi-over-12-yr-old-girls-death/
https://www.northblocksouthblock.com/nhrc-notices-haryana-chief-secy-anurag-rastogi-over-12-yr-old-girls-death/

contaminated water was actually responsible for the illnesses and what preventive measures were taken by the
authorities.

Notice Issued to Chief Secretary Anurag Rastogi

The Commission has issued its notice to Haryana Chief Secretary Anurag Rastogi, a 1990-batch IAS officer. He has
been asked to submit a detailed report on the matter within two weeks.

The report sought by the NHRC is expected to include information about the children who have fallen ill and are
currently undergoing treatment. The Commission is also looking for details about the steps taken by the district
and state administration to control the situation and prevent additional cases.

The notice places the focus on both the immediate health crisis and the larger question of whether adequate
safeguards were in place to ensure the quality of drinking water supplied to residents.

Suspected Contaminated Water Becomes a Major Concern

The reported contamination of drinking water has emerged as one of the central concerns in the Ambala incident.
Residents of the affected locality have reportedly alleged that water supplied through a public tap was
contaminated and may have contributed to the illnesses among children.

At this stage, however, the exact cause of the reported jaundice cases remains subject to investigation. The
allegations made by residents are part of the information being examined by the authorities, and the NHRC's
intervention is expected to bring greater attention to the need for establishing the actual source of the illness.

Determining the cause will be important not only for understanding the death of the 12-year-old girl but also for
protecting other residents who may have been exposed to the same suspected source of contamination.

Several Children Reportedly Fall Il

The situation has caused concern in Shahzadpur after several children were reportedly diagnosed with jaundice.
The death of the 12-year-old girl has added urgency to the response, with health authorities now monitoring the
locality more closely.

Residents have expressed concern about the quality of the water available to them and the possibility that
contaminated water could be affecting more people than initially reported. With additional fever cases being
detected during health surveys, authorities are continuing to assess residents and identify those who may require
medical attention.

The reported cases have also prompted the administration to step up surveillance rather than waiting for more
residents to approach hospitals with serious symptoms.

Health Teams Begin Door-to-Door Screening

Local health authorities have launched door-to-door surveys in the affected area to understand the scale of the
problem. Medical teams are visiting households, checking residents and looking for symptoms that could indicate
jaundice or other illnesses.

During a survey conducted on Monday, health officials reportedly identified 11 people with fever. Two of those
individuals were found to have symptoms associated with jaundice.

The health department carried out another survey on Tuesday, during which seven additional fever patients were
identified. The continuing screening exercise is aimed at detecting cases as early as possible and ensuring that
people who need medical treatment are not left without assistance.



The health teams are also expected to continue monitoring the situation in the locality as officials work to
determine whether there is a common link between the reported illnesses.

NHRC Seeks Details of Preventive Measures

Apart from information about the patients, the NHRC has sought details about the preventive action being taken
by the Haryana administration. This includes steps aimed at addressing the suspected water contamination and
protecting residents from further exposure.

The Commission’s interest in the preventive measures is significant because the issue extends beyond the
treatment of people who are already sick. If contaminated water is ultimately confirmed as the source of the
outbreak, authorities would need to ensure that the suspected source is addressed and that residents have access
to safe drinking water.

Continued health surveillance, testing of residents, identification of symptomatic people and timely medical care
are among the areas likely to remain under scrutiny as the administration responds to the situation.

What Happens Next?

The Haryana government will now have to submit its response to the NHRC within the stipulated two-week
period. The report is expected to provide more information about the girl's death, the condition of other affected
children and the action taken by government agencies on the ground.

The Commission’s inquiry could also bring greater clarity to the allegations concerning the public water supply in
Shahzadpur. If shortcomings are found in the delivery of safe drinking water or in the response to the reported
illnesses, the authorities may face additional questions regarding administrative responsibility.

For residents of the affected locality, the immediate priority remains clear - identifying the cause of the illnesses,
ensuring proper treatment and preventing more people from falling sick.

Ambala Jaundice Outbreak: Key Points

The NHRC has taken suo motu cognisance of reports concerning the death of a 12-year-old girl in Ambala after
she reportedly developed jaundice. The incident has been linked by local residents to suspected contamination of
drinking water, although the precise cause of the reported illnesses is still being examined.

The Commission has issued a notice to Haryana Chief Secretary Anurag Rastogi and asked for a detailed report
within two weeks. The response is expected to cover the health status of affected children, the suspected water
contamination and the preventive measures being implemented by the state and district administrations.

Meanwhile, health teams remain active in Shahzadpur and are conducting household-level screening. The first
survey reportedly detected 11 fever patients, including two with jaundice symptoms, while a subsequent survey
identified seven more people with fever.

The NHRC's intervention has put the spotlight on a wider public health concern - ensuring that communities have
access to safe drinking water and that potential outbreaks are identified and controlled before they spread
further. The Haryana government's response to the Commission will now be closely watched, particularly for
details on the source of the suspected contamination and the measures being taken to safeguard residents.
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NHRC issues notice to Meta, DGPs over POCSO violations on Instagram, Facebook
by VARINDIA 2026-08-08

The National Human Rights Commission (NHRC) has issued notices to Meta and the police chiefs of eight states
over alleged violations linked to pornographic and age-inappropriate content on Instagram and Facebook that
may potentially contain Child Sexual Abuse Material (CSAM). NHRC member Priyank Kanoongo said the availability
of paid content containing CSAM on Instagram could amount to a punishable offence under the Protection of
Children from Sexual Offences (POCSO) Act. Kanoongo said such allegations require a criminal investigation.

The human rights watchdog has sought responses on the steps being taken to detect, remove and investigate
such content. The development adds to growing regulatory attention on Meta in India.

As part of its proceedings, the NHRC has directed authorities in the eight states to examine the allegations and
take action where required. The Information Technology Secretary has also been included in the matter.
Kanoongo said the commission has already shared 50 URLs with the relevant authorities to aid the investigation.

The NHRC's action comes just a few days after Meta officials met senior officials at the Ministry of Electronics and
Information Technology (MeitY), amid growing government scrutiny of the company's content moderation
practices.

According to PTI, the discussions focused on the temporary removal of PM Modi's Gen Z outreach video, with
government officials seeking an explanation for the incident. Officials also raised concerns over Meta's
compliance with existing regulatory expectations. Meta has maintained that the video was taken down due to an
"erroneous takedown", describing the removal as an unintended error.
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AHaTShR TANT & $e @ F 915 Vfeed &b g1ed & &y gof
8 3¥d 2026 CG Khabar

PHRET | YATGETAT: DHRET & AR AT & i PgeedT 7Md & 5 Tl R Tah gTad & AT § Gforg = FehH Hifelds & ek R
SIS g1 T HIHET G [haT 8. AT AFATYHRR AN & geaard R e Aden & 918 oFve gfed = 71 ST &l QIRT @leien?

TRaed g foh ST 2021 & ST oW & Aepr & o= Aftees doh & TfgT wie gerd THd STgdiel! (19 RATT S 99¢ # 31 & Fuigy
&g forealer &t #id 81 18 off. 39 gaa R gfeld A $9 °eHT &l Toh AT GHeAT ATy el thl Hhigd &6 o af off.

HIHET AR SRINT § UgeH WR g8 YAl oh QR Jdeh o G5 ASTHHR fehedlel el Yeh a1 gt fohar T,
T H G ST Tk AeigR ot far fohedt e, it fohe am gRem Sueheor & gt ek ¢ | IdRT T o1, s Sigdiet! 19 & 3R &

THRUT IHeh! ST Tel 7. YRET ATD! i 37 7R St Sl SMUR FTd gU Ifed = SR Hehr Arfetes ST fawm W arT & dgd
g & o 31T Y ATk HRaTS Y& e a8,
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TSgfar ufafafa, RAfdsm e HY gd artor e w5t vt &g dem & aer e & fafen Tadi & § daar 7d w f&a =i
37 & G T BN T aeal o el Uga= o AT oh BRI AIFAT SRR RINT = T G foran g1

SN A ST THR I AT TR R g 9eig o HieR faeqa Rald #mft 81

g8 B off & get § I

SeEH1d & oh 39 AT o1 7ed UG B18 dic Hf T of gl g1 36 off FRieror shere 59 ame d RUle aata i oft iR srfeemiat
! dchlcl ST G AR & & Fder faw

ETcifch 3T Ug B WU 27 aTel AT §ig hech Gl o Mg dTet Tl bl Isdichd chech 818 Whel dch e QAT T T

HHaTfR AT 3 el o aeal ot 15 fohetiier &1 g T & faiw S SifEe & sTefe 7ot UR a1 g 3@t o, St s=al & fvem
3R grar & SHfdaR ¥ a1 1R fAwa g1

AT A wide & srgde 21-g, e & sfder sifafAam-2009 ik Hafea =marera & Rui &l Ieei avd ge el foh a<dl &t
RIET &1 & Tpet ugar ot o Y et &

AT IR g W FRaTS

T & 8T8 Wbl hl USTS o iy cheho a1 3R STHUTH o Tidl & a<dl sl UTH Udlig [Rd ekl 818 Whet | g9felq ST ugdT o1, HRilfdh
31 Mg H I epd [arer =181 &M

Ifch Tk AT § Fg1 ach ST & folg 15 foheliHiex aem T o1, Safeiv 3 daar A4} & Wi SH & T ol ST IR el deh ST
& I

gl Y 37ch Tpel I g 7ol 3¢ fhardier off | I9eh 39 g SEH I & AT da JREAT # 3171, STa S-S I LY 37 &
GHT TR Sl TR Whel ST o fifSAt geee Hifgar w aguamia gl

Aifsat ar 3 & 1 ARAR SR UL 7 @R Had 38T gU i a7 & iR 81 7 818 Wher Y& X fam| ueme e g=TEm
@t get: agl, fafeem fSier uemae A o1 ddar 98t W udig 3R shdho st il & dg Rl g a9 6l AR % @ &l TS 8
e fAmtor faemT (forer) gat Afor o1 uvara s @R &t dei

dehIe 8 b T dst

e fAmToT faemT (fSre) & srfuTes I3t U8R, 7R 3 IdTT o dchiel Wgd o ik TR &MY S7 & ol el IR e i Siferi fosr &t
TS 8, s et 3fiR areioi Y SaTSTE $ 81 Ik I B Tl

IR, el Gamd A 3 A hl SRR THA R YLMTEH deh gl Ugdr &l THRdT & oid §T Si-Us GarId & 4 hriurer ifdert
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Hindi News > Delhi NCR> Faridabad News > Allegation of lawyer being detained at police station for an hour
and a half.

Faridabad News: 3if&igaxT ! &= & 3¢ ©e deh 2Ach ST ohl 3TRIT
RS
Updated Sat, 08 Aug 2026 10:43 PM IST

fsaer St &t AT, AFETERR SmaT 3R gfor sifdremia et st fRerra

HaTg =g gore

T 371G | SifAgedr ot St deat dprafaa @ o7Hr ded o ST eld 3¢ Ee deh Ak ST & AT 8 fAger st &Y gi h 18 81 59
et # gfeld SR BRIGIETG, T el o Tagaat, gRAT Isa AHafdeR S 3R g AHartder i i fafad fera
At 1S 21

1. A faart 7 fRieraa & garan fs sifadar Homedia et 5 3 2026 @t 3ru+ fIcrad & deier & quge 12:30 ot it dea
FHrTed Ugd & AR & AR, TId Ueh §91 & §1G 378 AT A Ukl T 3R 16 H A1 gl o ST 1, STgf 378 oRTHI 36
€& deh doTh X1 7T 3TRIT & o 39 R 3= a8 WE 781 adman a1 foh 32 fohg vhangarR, SEl/shist ¢ sierar o=y denfaes
SR TR b AT g

fovenrara & g it shet T § foh T o SR e W g aneft siftaear am dge ugd ok gferd sifdemRat & A S SRy
o1 2. faart A gt foh ge i areafae RIf we aa & forg St dga Rty iR o= S 6 deidet g, SiEt/sist
AT, fAfSier fSRer 3R o=y TRaR) RepiE Agaqut w1ed g Gehd &1 I6i- 54 G+t Repis ot Ihrel GRigd 3@ ohl AT <l &
gl 7T Y § o 5T & a8 ww fasar she o sifdaaar ot fov sifdeprt & fRder wr, foha o siik fobg denfaes smem wR o= o Smn
T AT 35 dgi Ach ST chl TRATAeh SHRUT RIT AT W1 gt T o THY Hig Yferd stfderiar 3R grergelf sifaaerma & sam gsf
e dAT IucTsy Whiel 3R fifzat &) oft ST & enfre vem i 7 i 78 21
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GUTGHI: S ohl YREM a Tierel Hifear di srareqar

ST R g} & I 2NYor & 52 50 & 3ifdes Aret ame 3 R TUgSiRt 3 v S ru=raT 81
STEAgR*Mukesh Kumar Bhushan *Aug 08, 2026

TERT AFATEhR RN (TIYHSRET) A SRRTH W S<di & A4 M0 § J¢ chec Sl aiens [ord de=dT § e 31T &, I8 WHId a1
g1 fiar &t 95t 91d 78 § foh fUsa a1 Ueh Otag & a<di & 91 IolTehR 6l 1S S@m R 3TUais s & Targ 9 Sa1eT ATdd
3TN & T | 3T &1 31 ISt I & U AT ol G+ 37T T8 S21TdT & foh g 3sdt shufadl ol eI fAthear 8, S w®
dchret 3R TR gEI&T I STaLFehdT g1 TIUTSIRE! 7 3716 TSal & Gfehd HEIa3Ih! i AIfed SR e THITMSIR Gt e 3R T&d
HIaTs & fAder fAw &1 Ty 8, S &t gor ot Aer ot off Fifew o ma 81 el saagie ud gaA Wit Harer ot ot iR
TeRRUT Y ST AT T § | g Sg&IRIY hIRaTs 39 ST hl Hehd & foh SRINT 3H He ol chalel ST ehl ShI-{H-HaT &l fawa g,
Ffceh 31Tsdt wWiekhid &l STaraea! AR 3IF §¢ 8T gl

IRd & 37! FamT & dad Heaw Wieh ! ot ared foham T & 1o 3 srdy iR sufisier gt &t ga fAierd 8t 39 ge| s=ai &
T NeoT § St ARt af gew iR Soft 7 ot €, O fohedt off fFRifa & aterer Hifsan wiewid W & g7 &Y sTgAfd T8l & S S|
e df 36 WChIH IR 3 & Uget g1 ekl STHT dTfgq | STTANT = Ael i Sidh 8t a1s o & o & oot fSmiart werd gu g=it
I} Y dehlel 9T ¥ g1 81T TaTed a8 ot 3o & foh sa-it a8t et § ot gl wewid & @=nfad ARE vonfeat @ &a
T Tg | AT ATk HRUN & 38 ST Sher 31 Ta1? I8 31t chufaat Sl staradg! R 1R usfAg ormdr 81 gadt ik,
gferd &l ffienr off I+t & Aeayuf & St fAeerrdl or sraferd TiefiRar ofk dsit & wrars 78! & U1 &l &l

TAQISTRET I UEe hael Ao STRY vt deh HIfHd a1 g1t anfgq | aRom asft fewdm e Ireat 6 gior Qi ot g fdam | Aer
St Shufaat erge He WR Smafises ATl St Ugd 3R e chl UfehaT aht 3R ASTed S 3R ohg AR SHTaIhT USH UR I
G el 3R T SATY| Al chl GRa&T ehi fa=1T H SSHIT 7T &R eheH HEw QUi ¢ | 39 HeAThH d $o U8 HaTd i 36 3@ § fSieh Sare
S & | TRIT R | Hieret HifSar WehiH! IR a1t GREm § g hee MR & His[aT i uaie 87 T S8t shufid IR & & 3R
e UTAET 39 ST 81 1Y &7 I 99w 3fSiea g F st ol gRem & ot 98T 3R IR FH hl 3R $ART &hed 81


https://www.patrika.com/opinion/child-safety-and-social-media-accountability-20816461
https://www.patrika.com/opinion/child-safety-and-social-media-accountability-20816461

Magzter, Online News, 09/08/2026

g
NATIONAL HUMAN
RIGHTS COMMISSION

Rashtramat-Chennai/1786160875388

ST S | STeleh? BT o ot UR hed hi eich TATTIIRYT T AY TRBR & Aifed

Dakshin Bharat Rashtramat Chennai
| August 08, 2026

TET AFATEehR SN (TIYTSIRET) = Y[hAR i el foh IT- HEIUGL TR Pl 37 @Rl & el & Qo Aifed ST foha &,
S grer fora e & fos fafaen foet & g feenef wher ugaa & foly ddar et uR ed 93 3ot ST SiifeEH # S1el 28 81

STRINT = o §AT # ohgl & foh 397 fAfden fSet 7 Wt S o iy Sdar 714} UR axd G0 'Ieh S7' & @l IR Haehs 70+ oI SifEH
# ST aTet Wholl faenfef & aR & Hif3a1 § o1 Uoh @eR &I W A (o1l 8| TIYTSTRE! A el foh 3R I @WeR ¥4 8, df I8
AFANERRT & TR Ieera ST ATHAT & | ST & JdTfadh, & [Jeneff Hfa IR R 39 "@dere Id" &1 ST hed &, Hiich 3ad
ek AT <l 13 fohetHier &t gt vrea fAth 1.5 fheliHieR 38 STl 81 TgaaReE! = e & foh iy a1 ergwde 217, ®8 & 14 91
<hl 39 & Sl ohl TR <l 3R T Agfeeh 3R TGRS 18 UM e i TRE a1 81 's=a o foig fegleeh ofik sifFamd farem ar
fdenR arfafaam, 2009' +f ©g @ 14 G Y IU & & == & AT 2181 ot Ueh ifdepR ST €1 39 STlTdT, 3T A Sewiwd fohar foh
STAAH AT = ' STATLT HEAT I 9Rd 69 (2009)' A\ # g AT & o fAern & srfder § gried e ok grfera srae=ann
o1 TR ot 2MfAet &1 ST A gt foh sl & Tepet UgeH & foiy GRfad uRRag &1 1 gl TRATof adds @ e ur & 37k ga
SRR hT Iovie &1" S & dgd, TN = AU & G Gfaq ot AT SR & &1 g0 | 39 WR a%qd Rl afft 81 s & et
T § fob TR S bt HifSan H M Ueh WeR & SFHR, 'Gel §Y Uk SH' o WHI o e o =S SHcRTel ahl el oh @aATe dileh &
Faeh? IR e ol difsal Hierel HIfS$aT W arael g3 § 1 S SiTdT § feh Teh ST U1 anfties giar # Srgeivl gt 718, Riifeh a8 Whel
T8I ST Tehl o | BIS ohe &Y Toig T a8 W ol UR 78] e Tehl Y | e e sifder) 3 I @I o 2R foha 8k shclaee &l 59
TR & IR H FdrT| gTetiich, STANT A gl foh 74l IR sheet & folg GRf&rd I=aT &1 bl §9a-HHAT & IR | Shis SIFehR! Agi &f 715 8l
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